IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 713 OF 2010
[ ARI SING OUT OF SLP(CRL.) NO. 6756 OF 2009]

RAJENDER SINGH ... APPELLANT
VERSUS

STATE OF UTTARAKHAND ..., RESPONDENT

ORDER

Leave granted.

W have heard the |earned counsel for the
parties.

In the light of the fact that the incident
happened in My, 1990 and the appellant has
under gone about 9 nonths of the sentence out of the
two years awarded under Section 324 of the Indian
Penal Code, we dispose of this matter reducing the

sentence of the appellant to that already undergone.

[ AFTAB ALAM

NEW DELH
MARCH 15, 2010.



